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FINANCE DEPARTMENT

Madam Cama Road, Hutatma Rajgura Chowk,
Mantralaya, Mumbai 400 032, dated the 21 st May 2013,

NOTIFICATION

MAHARASHTRA VALUE ADPED TAX ACT, 2002,

No. VAT 1513/ CR 61/ Taxation-1. — Whereas the Government of Maharashtra is satisfied
that circumstances exist which render it necessary to take immediate action further to amend the
Mahamshtra Value Added Tax Rules, 2005 and to dispense with the condition of previous
publication thereof under the proviso to sub-section (4} of section 83 of the Maharashtra Value
Added Tax Act, 2002 (Mah. IX of 2005) (hereinafter referred to as “the said Act™);

Now, therefore, in exercise of the powers conferred by sub-sections (1), (2) and (3)
read with the proviso to sub-section (4} of section 83 of the said Act, and of all other powers
enabiing it in this behalf, the Government of Maharashtra hereby, makes the following rules

further to amend the Maharashtra Vajue Added Tax Ruijes, 2005, namely:-

L. (1) These rules may be called the Maharashtra Value Added Tax { Second Amendment)
Rules, 2013, '

{2) Save as otherwise provided in these rules, they shall come into force with effect
from the ¥ May 2013.

Py

2, In rule 17 of the Maharashtra Value Added Tax Rules, 2005 (hereinafter referred to as “the
principal Rules™), in sub-rule (¢},—

(1) in clause (@), in the second proviso, for the words “within ninety days from the end
of that financial year” the words “on or before the 30th June of the succeeding
year” shall be substituted and shall be deemed to have been substituted with effect
from the 1% April 2012;

(2) in clause (d), in the first proviso, for the words “within ninety days from the
end of that financial year” the words “on or before the 30th June of the

succeeding year” shall be substituted and shall be deemed to have been substituted
with effect from the 1st April 2012.

3. In rule 24 of the principal Rules, sub-rule (1) shall be deleted.

L4
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4. Inrule 40 of the principal Rules, in sub-rule (1),—
(1) in clause (a), for ihe figures “210" the alphabets and figure “MTR-6” shal} be
substituted;
(2) in clause (d), for the portion beginning with the figures and words “405 with the Joint

Commissioner” and ending with the words “employer is situated” the figures and

words “424 in an electronic form” shall be substituted.

3. Inrule 45 A of the principal Rules, in chalan Form Number MTR -6, in the heading, after

the frgures, “18,” the figures “40,” shall be insertad.

6. 1l rule 54 of the principal Rules,- in clause (a),—
{1)  the words and brackets “unless the claimant dealer is engaged in the business
of transterring the right to use (whether or not for a specified period) for any
purpose, in respect of the said vehicles” shall be deleted;

2 the words “and goods vehicles” shall be deleted ;
g

7. Inrule 61 of the principal Rules,—

(1) after the words “notified as a Government Treasury™ the woids “or any Private
Sector Bank or any Fereign Bank notified by State Government in Official Gazette”
shall be inserted;

(2) in the proviso, after the words “for the purpose of these rules” the words

“or any Privaie Sector Bank or any Foreign Bank notified by State Government in

Official Gazetre.” shall be inserted.

8. larule 87 of the principat Rules,—
(1) w sub-rule (1), in clause (), after the vords “by sending a scanned copy” the words
“or electronically generated and digitally signed copy™ shall be inserted:;

(2) after sub-rule (3), the following sub-rule shall be added, namely : —
“(4) Notwithstanding anything contained in this rule, where an order, notice or any
cominunication is made electronically and addressed to the dealer by e-mail which is
provided 1o the department by the dealer, then such order, notice or communication, shall
be deemed to have been served on the addressee, For the purpose of this sub-rule, the

provisions of section 13 of the Information Technology Act, 2000 (21 of 2000) shall be
applicable.”.
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9. For FORM 303, appended to the principal Rules, the following FORM shall be
substituted namely :

“FORM 303

FORM 308 (Seo rite 25}
Urder of Assexisnvil of 143 under MYNT Act, 2062

AVAT RC Nao,
(TIN}
Nume of (he Dealee

|"es- Assgssment

j_"'ﬂ Yoar

Pia i |

TT T TII]

v { fiulding €57 RO Please tick

Address iBLOCI FLAT Nanie of Pronuasc (Guilding /Viflae
STREET/ ROAD Ared Loaliiy
oY Disieie
Feom Avesment PE:_‘:_:E Netice in Furm Naticy serood oa Undei Suctivn
i
4. Books of setaunts prudisiy {
[FART-) 1, Compubitiun of et ornover of sakes liable 10 122
Parlicutays As per Returoh {Rs) As derermined (R}
Gross wenaver of sefea tchuding, tzaes s uell 48 Woner of non :
salos traiddttivns  like vaiye of hraach! comsignmiont  transfors, jubs R B
wovk charges, e, i o
Doduct
\ Vaiue of Goods Ruurned (Hienisie of saies b ) mchadu rouction of
sales priet g ancous o rare difference and discount
Nes Tos st {1 IACod 1 5okt Bsomn fa s torian 6x Jbeve ) N :
2 1058 Tan msbudad in §abo o}
18l s ) nciudting LG S8 b, Dkl of Drdini
’ RO hnEL Ballafry cunade 18 i
N ik i didfols Wit palv Gt Vbl 1% -
"j— LRIt wenit SE0TIR S “Eurhics Ao 1R sonun O
Wt
W s of
B 5 of taabic goots (ally Crorid b S o
& Hlatoar or bob weik chargos .
g b s dulls want el igdy
..._ Sufus 0F uile QoG sully calinpiod s 8 jaudicr il Tyt T T
h st B & wdl .
3 0 pand by T v Conitrans T R - -
12 |Gt ecadncniens # dedu bk
13 FHadunet Nes L uineng? of Dek ol ey
1. Compuistion of dux pu,ai;i:uu‘;\dur e MY AT At .
| 5 ) . . A per Meens 1} i i T As dcaninad (R
h e & " T of salos ehie i s (itsy Fah Azt {Re) TFUmionCr of sates Mable W as (i48) }‘ Taa Asount (s
TV T T T - - - - T
(3 T - T -
3 3 1)!!'!" -
i 4ot
R Tt ]
o
3
1 -
%
1
ii
12 "
13 Tt
PART-H.I Cowpntation of Turaover of purchases eligible for sei-off
i Paruiars As deicrmiacg {Ry)
Fotal wesiever of purchsses  inciading ey, vaoc wf droneh
0NN al Lrasafers soreined aad job wourk vhurges
Frodutt . .
p Ve o Gods i st o of sais tans utc Dy retuctan ol . - v - -
Sal g o aTCoteol oF wte iffernce and discount
2 10nis (High o, a8 purcluses) ~ . - .
3
4
* o Fanaty .
& jInrer-Siae nrenck F Tonsiginent haucleds regiied e - Co
7 O
L] Jou worh changis T
1 i Biabe puschiuses of 1aable poods fum wer el H
the Ssaie putviuees O luxabic goads Tran reptacrad doaidns ot
L0 K wetoly
" Wit bl B paiitinases of Lasable 2oods fully snrancd (o lax
k3 K UL B RIS s Chact 30 b (1)
12 PPurchases of @aaiie gucds Tuily xgmpien 15 i1cd)
T3 Wt the Staby guschases o i, gondi s 3
5 Joiner it fde s Tk
is hakance: Vaathisg the Stale pus chases of Gaabie Susds Irem -
deabees Lttt for sel-ufit B
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o~
AL

PART-IL2 Yax Rate wise breakup of within state purchase from registered dealers cligibie for set-pff

Sr Rete of te: As per Returm's (R5) As deternined (Rs)
Noj Met Tuniover of purchases {Ksl Tax Amount {Rs) Net Turnover of purchases {Rs)  Tax Amount {Rs)
1 12.50%
2 §.00%
3 5.00%
3 4.00% 1
5 L.00%
&
7
8
9
i®
1!
H
13 Total
PART-HL Computation of Purchase Tux payabie on the purchases effected during this period or previcus periods
Rate of tax Turnover of Purchases liable to tax (Rs.) Tax Amount { Rs)
a)
by
)
d)
3
Total
PART-IV Computation of availability of eredit and payment of sales tax
Particulars l ' As per Returnds (Rs) Aax determined (Rs)
A Towal eredit available
Uy 5z o adussible
: IR paid afong with retums
? 3 Lwbeaice pevieenn o pavirends olliers e Qas retornk !
| 1Relund adjusinient vrder No f
P 5 TS enda WOT
Poo ey Pand Total
E T Mol credis avatiiable
B, dapupable / Refund admissible

Nalos Tan payublc

Add

e L payoble as per Pan !l

Toiat Tan Payable

Less: Aggrepate of vredin sailable

Tess -Sales Tax deicrred + caempiad

~aja | e ""‘1"’ A

Balaree:- Sales 1ax payable

Excess credit, if any

Deduct

=

Adustment wowards CST pavable

L

Adjustinient wwirds LT payabie unde: Mabaisohng
Goads 1t Leoval Aseas Act, 2002

1ax on Eowy of

I

baury of Moter Velueles o Logul Areas Ao, §

Adjusizent towards ET pavable under the-Muhurashiva Lax on the

&7

RAj

Balance amount payahle

| Balance amount refundatle

Add /Deduer &

=]

inerest

0

PPenalty

Amount i feiled beusg sum vollected in compavens

1 of section 60

Teal Amcunt pavable (excluding delerred ax)

Refund adimssibie

Refund already sranied

Balance reiund adinissihle

Add: Inferest gndar section 32, amy

Net balance dues, i any

N refnd, iy
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C. Details of Paviasnb made

Periud

o I Chatan: Ch Nw il 0f Faymean AwoyaLiRs;

Tl ifa)

Assussment dedur ais 20 of the Manavashies Yalae Added Taa A, Bl

: 23
L -

10. FORM 304 appended to the principal Rules shall be deleted.
11. FORM 403 appended to the principal Rules shalf be deleted.

12 After FORM 423 appended to the principai Rules, the following FORM shall be added,
namiely:-

- FORM 324 [ Ver Lot
{See Ruie 174 &40
Return shuwing Tax Deduction at Svurce by an employer
LUnder-seciion 31 of Maharashira Vatue Added Tax Act, 2002
1 MV.AT. RO NodTINy IFany

b4 Parmuncat Accoust Number If any
3 |Tux Acceunt Nuimber {TAN) (in case no PAN hud TIN)
4 Loeation
3 Period Covered by Return
TROM TO
DAY MONTH ] YEAR DAY| MONTH] YEAR
& [Name and Address of the l-jimp!uyer
Naalie :
NAME OF
BLOCK NO/FLAT PREMISES/BUILDING/
Address VILLAGE
STREET/ROAD AREALOCALITY
CITY _ DISTRICT Py Ok
MOBILE NCMBER | ST0 CODE TLLEPIIOXE E-aaail 1d
7 |a} Yax Deducred nt Source b) Add :- Interest Payabl Total Amount Payable (a+b)
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